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(b) if &d, whether Government have 
any control to check these illegal property 
draJs; aDd • ' 

(c) if not, the steps Government pro. 
pose to contemplate in tbis regard to sei~ 
black money ? 

THE MINISTER~ OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA. 
NARDHANA POOJARY): (a), (b) 8t 
(c). The National Institute of Public 
Finance & Policy in I ts Report on II As .. 
peets of Black Economy in India" have 
identified real estate" transactions as one of 
the sectors generatmg black money. 
A~quisitJOn of propert ies under Chapter 
XXA of the Income .. tax Act, ] 961 is one 
of the measures of control exercl4;jed by 
the Government to check invesmeot of 
btack money in property deals. 

Reservation of p()sts for Scheduled 
Castes/~ Tribes Officers • 

10 Fore. Brallches of 8a oks 

4844. SHRf NANDLAL CHOt1-
DHARY Will the Mmhter of 
FINANCE be oleased to state: 

(a) wbether Punjab Natjonal Bank 
gives 1 S per cent posts to SC/ST officers 
while makmg foreign posllngs ; 

(b) the number of SC/~T officers 
workmg in fOfCijO branches of Punjab 
National B !nk t their percentage to total 
employees In foreign branches ; 

Cc) whether .punjab National Bank 
has r!ceived representation against treating 
MT Batch J 978 as trainees at the time 
of PCR: and 

(d) what measures Government have 
taken to remove the -anomaly in its 
implementation '1 

THE MINISTER OF STATE IN THE 
MINIS1 R Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). Accordio8 to existing instructions on 
the subject, DO reservation exists for 
SC/ST offtcen in the matter of t rao.fen 
or p08til188 includins pOItiDIt abroad. 

At present, there is DO officers beloDsing 
to SC/ST categoty working in any of 
the foreign branches of Punjab National 
Bank. 

(c) ana (d). Punjab National Bank 
has reported that it hed received a 
representation from the M4nagement 
trainees who had joined the bank in 
November 1978 requesting that they 
should be given annual increments by 
reckoning the period from the date of 
their appointments as triinees. The bank 
has not agreed to this as In Its vIew, 
this would Dot be in accordanre with 
the Rqulations. Some of the offic6l's 
have fiJed a special Jedve petition before 
the Supreme Court and the matter is 
Sub-Judice. 

Non.Resident I nd lans Investment 
in Indian Companies 

4845. SHRI ANADJ CHARAN 
DAS: Will lhe MlDister of FINANCE 
be pleased to stale: 

(a) whether the non.resident IndIans 
are showing Immense mlerests and sought 
shares of old, new and 'leg induslfles and 
on new capllal I~SueS even at higher rates; 

(b) if so, the details alongwith the 
amount If any, receIved under the 
IDvestment scheme and the actJop 
proposed to be taken in this regard ; 

(c) in vIew of interests. whether 
Government propose to launch major 
public sector compahies with the parti
cipatIon of Government, private and 
noo-resident Indlaos and set up mdu8tnes 
In backward States to accelerate 
industrial growth; and 

(d) if so, tbe details thereof and if 
not, tbe Jeasons as to why the companies 
should Dot be deprived of the non
resident Indiana investment unless they 
launch projects ID other backward areas 
tban whero they are operati~g at 
sft"esent ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) ; (8) 
There is 1000 rosponlO from non-tesidcnt 




